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(2024) 05 KAR CK 0036

In the Karnataka High Court

Case No : Criminal Appeal No. 1617 Of 2023

Prabhavathi W/O Sarvothamma Suresh APPELLANT

Vs

Sachin V S/O Vijaykumar RESPONDENT

Date of Decision : 30-05-2024

Acts Referred:

Citation : (2024) 05 KAR CK 0036

Hon'ble Judges : Shivashankar Amarannavar, J

Bench : Single Bench

Advocate : Lourdu Mariyappa A

Final Decision : Dismissed

Judgement

Shivashankar Amarannavar, J

1. The notice sent to the respondent is returned with police report that
respondent is dead along with death certificate of the respondent. As per the
death certificate, date of death is 28.02.2024.

2. The appeal is filed by the complainant challenging the judgment of acquittal.
Respondent was accused before the Trial Court. In view of the death of the
respondent –accused, appeal abates.

3. Hence, appeal is dismissed as abated.

4. Learned counsel for the appellant submits that he will apply for certified copy
of police report and death certificate of respondent.

5. If he applies, office is directed to supply the same.
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